Central Administrative Tribunal, Principal Bench

Application No.1439 of 1994
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Maw Dalhi, is the 17th day of August, 1999
Hon’ble Mrs.Lakshmi Swaminathan, Member ()
Hon’ble Mr.N.Sahu, Member (Admnv)

JMangru S50 She o Ram Chand Marngru .,

/0 Sh.  lLadha Ram,

dandhu /o Sh.oarjan Singh,

S 8harma s/0 Sh. Som Dutt Sharma,

M. Chaudhary /0 Sh.  PL.R.Chaudhary,

Ahuja s/0 Sh. S.R.Ahuja,

s oworking  az S.T.6. office of

Director General of Emplovment & Tira. »

Rafe Marg, Mew Delhi. -~ fapplicants

(B advocate -~ Shri V.. Sharma)

Versus
Union of India through the Secretarwy,
inistry of  Labour, Shram Shakti
Bhawarn, Rafl Marg, New Delhi.

1.

%y

. The Director Genaral, Director
Ganeral of Employment & Trg., Rafi
Marg, Mew Delhi. - Respondents

Py Aadvocate Shri V.S.R.Krishna)

O.RDER(Oral)

By Hon’ble Mrs.Lakshmi Swaminathan. Member(Admny) -

The applicants are aggrieved that respondent

sty
o
iR

the Drector General of Emplovment & Training
Lin short "DGE&T”) have refused to take Further achion

ir pursUance of  their Note datad 2

CAannexura-—@a-17 .

L) o L

2 Shri  W.F.Sharma, learned counssl for  thea
applicants  has drawn our attention to item no. B oooof
the  Agenda for 13th meating of the OFFfice Douncil ofF
DMEEST

irn which it has bean stated, inter alia that the

Fection s collecting certain information  From

Tield offices recard; L5 I
I offices regarding Considaration of proposals fo

e
(e

granting Selection Grade to the remaining and left N TNE

4t i e € e B8 3 . o =4
ries  For Filling up of Selection Grade posts of

Technical Aseistant in ahort 2 1rew -
Al Assistants (in shore CJTAsT 1. After
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collecting the infmrmatimn/ﬁh@ Cage Was to be refarred

to the Finance for their CONCUrranos . The learned

has  submitted that this action of the

pondants  has  been taken even after an order was
passed by the Tribunal in the case of B.N.Nangry __an

others Vvs. Union of India and others., in .4 . No. 500

of 1987 decided on 8.9.1992. He has Turther submitted
that nothing is known further as to the decision taken
by Lhe respondents  in pursuance of this exercise

undgrtaken by them by Mote dated FELRLL097,

o -

shri V.S.R.Krishna, learned counesl For e

e .

zssld Note

respondents has  submitted that the

taft  ovar”

upon by the applicants relate to

and his contention is that this ISTRY

-

apply to the applicants. Howswver, we note
that the issue dealt with in item 5 of the Mobe was

wedding Filling up of Selection Grade posts of ITos

The colaim of the applicants in thiz NA is with

B the zame issue i.e. with regard to the grant  of

wetion Grade to  them from tha due date, without
aplving  the condition of 14 vears,with conssquentiagl

benefits as provided in the Ministry of Labour (DEF&T

circular dated 3.4.1980 [Annexure-0-11Y  read wWith

4. Shri  V.P.Sharma, learned counsal  has in

Rarticular  stated that in wiew of paragraph 4 of  +he

circular dated H.4.1980 the condition nf hawing

FEsrvcles e 1

"5 of service in the Drdinary Grade &yl

Havwing  crossed %/ adkbe os o .
AU b Uirosaed 8 Jath of e shan of the soale o F Dy

L the Ordinars - o y insi
ary Grads cannot be insistadg WRan by tvha

i e e A .
lafz note  from  the reply  Fijlsd 33 tha
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that they have submitted that the JTos at\ /

and those in the field offices ¥form

cadres  and  while the later category  of

are  entitled to Selection Grade because of

in  thelir cadre, the same criteris oo netr

if
i

apply to the applicants who are admittedly JTes  at
Headauarters. However, from the documents on recor
we o ars unable to  state that the Filling up  of

Selection Grade posts of JTas which s in the

S Grade as proposed by the department’®s Note

is not meant o apply  to e

Will only apply to other

& I the above Tacts and circumstanoos

the O is  disposed of as  Follows - tie
applicants  are permitted to make s self contained

representation together with anngxursas  of all

sumeints, they relise# upon, to the respondents within

Lwo months from the date of receipt of a

orcier Thersatter the respondents Ve

Anc

of the reprezentation by a regsor

aking order with intimation to the apid icants

Mo order as to costs,
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(N. sahu) (Mrs.Lakshmi Swaminathan)
Member (Admnv) Member (J)
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